
(I 	 ( ppppl 7 
NQS OF THE REGISTRY 	 ORDERS OF THE TRIBUNAL 

-'I 
cry- )'r 	 -"1 	 i: 	 - 

- 	 iii 	fIJ1L.l 	1.1 CL'..IIt)LtL IL-çL ii 	i C;tj,-i - I.J 

ri iflLi 	\T Ut Illic:, CH MIN 	U) 11th ii :itiU, 

1f' 
-cl c) 

M 

S 

cv 	a€ 

I 	
' 

( 	 c 	c 	
- Ac 

cit:T 23.'.O4 

u)ta, Li.. Counsel or 

:b 	a ~ -D 1i oTL 	 Jeria, L,d. &ditiona1 

$tandin r Counsel. The aljca 	ri 2rjmal.a 

Ouru had filed this O.A. chal1encjr the Letter 

dated 2.12.02 isucd by Aespondent No.4 directin 

hli 

 

-CID hand over charqe of the po3t -f GAD 

Otbandh B.C., where he was 	rkiuc -'.e • f. 

24.3. 20. 
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the oost of 	$3v'j, Gaiandh 3 J, fell 'acant 
Qfk' 

w.e.f. 26.11.93 on the Aa;6e of the eeranent 
1 

incirnbent. Thereafter, he was a - pointed to the 

po:t, in the fir3t instance on 10..200,pendin' 

decision CT  the Circle Relexation Co1rnjttee on 

his aolication for aeoint-nent, under 

e -npassionate A2Dointmant $ch.:rne h -  the 

i)soartrnent. VThen h was chjs continuine by 

their orcer daterz 10.4.2000, he was 1:1  en 

provisional apointment-  to the said post 

w.e.f. 24.3.2000 till raT-ilar selecti-i to 

the 	ost was mat: a,ti I I the tecision o 

Circle Reis-  :a.tLon Cmitso, with recard to 

hi: aenlicabion was recsj--:vf, whichever was 

earlier, His nrc use i: that: while no decision 

the Ci:c1e Relaxation Committee hsd 	er1 

reei7ed, 	was served with a notice of 

r-ninati en a:  El: Rnn:x :re-.3 * It is in shis 

hac':r Died the L he h: 7, a rach1t h-  rrj - nai 

to 	ash the i-up, i ned 'Dr±e]: dated 2.1 2.02 

anr 	c dirci 1: the Re s-onrion:s ) all ow/:1j Dint 

the aDoilcan: to the :osL on C)Q::j:ite 

nr ound s • 

3. 2hs Respondents while adnit:inT the 

facts of the case, have stated that, in terms 

the 'crovision o-: the Jirector GeneraL Post 

ter numher 14-25/91-J and 2rainning dated 

T,9•93 the-  coeld net ron :larl filled up 

the post as the claim of th aplicant for 

c ipassionate a:pointmene was penain- with 

the CiLcic Relaation Tcrnmittee. However, thei 

had i::ed a pLinlic notification in reson:e 

to  which a -an.r as t,ent to aoplicants had 

a - jljw jnclidjr- ti-ic a:1icant, ?fldiflCT 
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receipt o the final decision of the circle 

R1axatjon Committee, the a)3licant was 

apointed orovi.3ionaily to the post, with 

the uner:tancijn that hi a)ojflt-nt was 

tenable till the compe sionata aopointrnent 

case was deCjdC1 yj the authjrjt1'. 

4. The Rosoondents in their counter have 

not,howevcr, exelained the reason) which led 

to the i sue of the impugned order dated 

2,12.02. On the other hand, they, on my query, 

ha7e sibmi tted that the final decision of the 

Circle Relaxation Committee in the matter of 

comea:sionate a?ointment o the a?plicant 

was c3ela;:-:d as the ma ter had to be rufo red 

to the Director General, Posts or obaintnr- 

lava - ion. 	have submi -ited that the ai 

reference was eade as earl:-  as in 2000, bt, 

witboit any reply. It is also digclos:d by 

the-i that the natter was referred to Director 

General Post, althoueh Respondent No.2 had 

not reccxmended the prosal. They have now 

obtained the final dcjj on of the Dli cc tar 

General, Post: which reads as follows:- 

tirce in this casc neither the case was 
recommended by the competent aut ority, 
i.e., the Circle Relaxation Committee 
nor any relaxation was sourtht for, 
therefore, no action was required to be 
tahen in this of fice. 

In other words, the 9,Posts considers 

the reference made by the Circle Relaxation 

Committee(in short RC) to that office, was 

infruct.ious, as no reia-ation of the Conlitions 

of the Co-npas:ionate Apointecnt 3chC-e -as 

proposed iy the Ciele Relaxa:i on Ccrtri Lee. 

It IS now for the CRC to tace a final iew. 

A 



NOTES OF THE REGISTRY 	 ORDERS OF THETRIBUNAL 

That bein the position OT the came, at thi 

moment. 	direct the Circie PeLayation 

Cnitteo to tae a final jew on the aJ-)lj- 

cation of te amlicant fac qpas3iOflatC 	• 

appointment, within a mmric of 30 days frm 

the Clate of receipt of this order i case, 

the Circle elexat.ion Oom.ejttee will a?,ro-.'e 

the ap3lication, c1ieapplicanc ill ohiouslj 

at th 	Oiment.t 	On 

the other hand, if his aplic ation will be 

raacbed 	the Circle 	laaLion Conittec, 

the impu'nod or'ar dated 3.12.02 will be 

- iren effect to, It has also been disclosed 

biT the 	spondants that the--- had made piTotic 

notification fo-,L the oost, in response to 

w1- ich t'ent two ajplicaions were receid 

tl-iem. Inc 1 ding that of the applicant. I 

would, therforc direct that fresh seleetip 

for the post of GD3PM, G'i andh 3.0. , if I 

that has not vat taken olace, be made frn 

out of the tenbi'two appLLcations receied in 

response to the Plic notification made 	f 
- 	 . 	A earlier 	cia -&spon:erits, as disclosed in 

their counter and in case, in the final 

selection, the aoplicant ds not scce(--.d, 

having reqard to his serice as 	31 for oer 

four years, be ioui'J be nJtled to the benefit 

of a retrenchd wori. The es)ondents are dir- 

cc ted to offer him any cs po31,:. sibfect toT. 
4 

willingness f the aolicant for sch ciojint: 

m3n t. 

This D.A. Is accordini 	esoeed  

he aopve directions. 	
/( 7 
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